CENTRAL ADMINTISTRATIVE TRIBUNAL: HYDERAZBAD BERC: ZRABAD,

0, e, 1471/96
Date:07-03-2001
Betweent -
D.8rinivasacharyulu ers awvplicant,
And

1. Railway Board, rep,by its Secretary,
Rail Bhavan, Mew Delhi,

2. Chief Pergonnel Officer,
South Central Railwav,
Rail Nilayam, Secundersbad.

3, Senior Divisional Personnel ©fficer,
Banager and Corresvwondent,
Railway 8chools, Guntakal Division,
South Central Railway , Guhtkal DRivision, ‘
South Central Rallwzy, Guntzkal, Anantapar District,

4. Sri NM,S.N,Murthy, Head Master. .....  Respondents.

Counsel for the Aoplicant 2 1‘~Ir.P.erishna Reddy jAdvocate

Counsel for the Respondents: Mr,R,Gopal Rao,CG5C,

CORAM:

HON'BIE MR,JUSTIC E V.RaJA GOPAIA REDDY: VICE CHAIRMAN

YOR'BLE SHRI HM,V. NATARAJAW: MEMBER (A)

This case has been remitted for our consider
by the Hon 'hle High Court on the basis that there is a
an Integrated Seniority Idst of all divisions in each m
It is also stated in para 14 of the affidavit in WP 6270
filed before the Hon'ble High Zourt that Head Master Upp
Primary Schodl, Non Gazetted is appointed by promotion a

rer seniority in the respective medium of the trained gr
teacherd rawn on zonal level i,e¥ in other words, Integr
Seniority of trained graduate teachers of all the divisigns,

2a when the matter is taken up by us, it was ~ -
represented by the leamed counsel for the respondsnts that

there is no such integrated seniority list and there is dnly
divisional seniority list, We hgve directed the Dy,Chief |Per-
sonnel Officer Mr.K.Punnuswamy t0 appear in ths Court ang
explain the anamoly., He also says that there is no integrated
seniority list of all the divisions.
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The learned counsel for the respondents Mr,Narabari
only states that the stateme%% %n the W,P, only means
that the integrated seniority should be drawn of all
the 4 ivisions but that no sch integrated ssniority
list has B0 far‘beéncirawn, to his kncwladge. '

3. In +he circumstapces, we are left with no

option except to direct the thief Personnel Officer,
Mr.Rajkamal Lel, Rail Nilayam, Secundersbad to appear
in the Court on 12-3=2001 at 10-30 A.M, to enlighten
on this ¢uestion,

4, Post this as a first case on that day.
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